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RACHNA GUPTA  
  
 None is present for the appellant.  However, learned DR has 

mentioned that the appellant had applied under Sabka Viswas 

(Legacy Dispute Resolution) Scheme Rules, 2019 and discharge 

Certificate has been issued in his favour.  Learned DR has 

mentioned to have received the copy of the said Certificate i.e. 

SVLDR Form No.4 alongwith the copy of Form No.1.  Learned DR 

placed on record the copy of the Certificates as received. Perusal 
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of file also shows that vide e-mail of 7th August, 2021, learned 

Counsel for appellant had informed about appellant to have 

applied under Sabka Viswas (Legacy Dispute Resolution) Scheme.   

However, by that time the Certificate was not yet issued.   

 

2. In view of the acknowledgement on part of the D.R. and 

also keeping in view the intention of Section 127 (6) of the 

Finance Act, 2019 read with Rule 9 of the impugned Scheme, 

pursuant whereto the pending appeals in such cases have to be 

considered as ‘deemed withdrawn’ in case the request of the 

applicant stands accepted under the said Scheme.  Accordingly, 

the impugned appeal is ordered to be dismissed as withdrawn.                                                                                      

 
[Dictated and pronounced in the open Court] 
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